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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) Yes, Sir.

(b) The major part of the activity of
the May Sessson of the Ad Hoc Com-
mittee was devoted to finalisation of its
report to the Secomd Special Session of
the UN General Assembly on Disarma-
ment. However, certain Western delega-
tions introduced a paper containing a sef
of principles on the Indian Ocean as a
zone of peace and explained their views
about the future work of the Committee.

(¢) India and several other non-aligned
countries took the stand that any attempt
to amend the mandate of the Ad Hoc Com-
mittee through the introduction of extran-
eous elements would not be acceptable.

(d) There was no specific outcome of
the May Session of the Ad Hoc Committee

except for a report which was submitted

to the Second Special Session on Disar-
mament. At its subsequent meetings, the
Committee will take up other items on its
agenda,

Plans to make use of projects constructed
for Asiad-82

4263. SHRI DHARAMBIR SINHA
SHRI DAYA RAM SHAKYA :

Will the Minister of EDUCATION AND
CULTURE be pleased to state -

(a) whether Government are considering
any plan to use or dispose of various build-
ings like flats, stadiums etc; constructed for
the Asiad-1982 after the games are over;
and :

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURAL AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and
(b) There is no proposal to dispose of the
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Stadia being constructed for Asiad, 1982
These Stadia will be utilised mainly fo.
sports and games. The flats in the Sports
Village are being constructed by DDA
from its own funds and no final decision
has been taken by DDA about the disposal
of these flats.
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Manufacture of Ineffective Drug.s by

Drug Multinationals

4265. SHRI N. E. HORO : Will the

Minister of HEALTH AND FAMILY-

WELFARE be pleased to state :

(a) whether Government are aware that
a number of drugs manufactured by mul-
tinationals which are inefTective, outdated
and irrational, are being marketed in India;

(b) if so, what steps have been taken
by Government to stop manufacturing
and selling of such drugs which are harm-
ful to the consumers ;

(c) whether any complaints have bcen
received by Government 1n this regard ;
and

(d) if so, what action has been 1aken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI) : (a) Yes; there hags been
criticism about large number of prepara-
tions which are not considered essential
and which have no therapeutic rationale,
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befng marketed in the country both by
multi-national drug companies acd the
Indian drug companies.

(b) to (d) It was in this context that
the Drugs Consultative Committee (D.C.C.)
which is a statutory body constituted under
Scetion 7 of the Drugs and Cosmetics
Act undertook an exercise {o screen the
existing large number of combinations
manufactured in the country with a . view
to banning the manufacture and sale of
those which aere considered to be irra-
tional and/or unnecessary. They initially
examined 32 groups of fixed dose combi-
nations and the D.C.C. recommended
weeding out fully or partially 23 catego-
ries of fixed dose combinations out of them.
Their recommendations ware further exa-
mined by the Drugs Technical Advisory
Board and after taking into account the
views expressed by the medical experts
and the industry, finally recommended the
weeding out of 18 categories of fixed dose
combinations fully or partially as per the
list given in attached statement. These
recommendations have been accepted by
the Government and necessary instructions
have been issued to the State Drug Cont-
rol authorities to stop manufacture/mar-
keting of these drugs by the prescribed
dates.

Statement

CATEGORIES OF FIXED DOSE COM-
BINATIONS RECOMMENDED TO BE
WEEDED OUT BY THE DRUGS TE-
CHNICAL ADVISORY BOARD

1. Fixed dose combinaticns of Ami-
dopyrine.

2. Fixed dose combinations of WVita-
mins with anti-inflamatory agents
and tranquilisers.

3. Fixed dose combinations of Atro-
pine in Analgesics and Antipy-
retics.

4. Fixed dose combinations of Stry-
chnine and Caffeine in tonics,

5. Fixed dose combinations of Yohi-
mbine and Strychnine with Tea-
tosterone and Vitamins.





